
Strlk .. Ie Pablle Sector UDdertaklDP 
Ud MudaYI LoIt 

5180. SHRI BHAORBSWAR TANTI : 
Will the Minister of INDUSTRY be 
pleased to state: 

<a) whether tbere were any striket and 
labour disputes in different public sector 
undertakinas in 1986-87 and 1987-88 upto 
date; and 

(b) if so, tbe number of mandays lost in 
these undertakings as a result thereof? 

THB MINISTER OF INDUSTRY 
(SHRI J. VENGAL RAO): (a) and (b)' 
Yes. Sir. Calendar ,ear-wise informatiol'l as 
available about strikes/lockouts and lJ1an-
days lost is as under : 

No. of strikes! 
lockouts 

1986 1987 
( Provisional) 

389 443 
Loss of Mandays '2,571,830 3,173,433 

lodo GermaD conaboratiODI 

518 J. SHRI S.B. SIDNAL : Will the 
Minister of INDUSTRY be pleased to state: 

<a> wbetber a survey of 1 30 Indo-
German collaborations bas shown that these 
projects earned more foreign exchange In 
India tban tbey spent on impOrts; 

(b) if so, wbether 1985-86 Indo-
German Collaborations were responSible for 
total foreign exchange outflow of Rs. 7 ~ . I I 
crores: 

(c) if 10. the other main features of the 
surYC)' report of the Indo-German Colla bora-
tiODl; and 

(d) to what extent India bu improved 
roreip excbanae earninp ? 

THB MINISTER Of INDUSTRY 
(SHlll J. VENGAL ItA-O): <a> to (d ,• 
Goverameot bas conducted no aucb su f vey 

in respect of Indo-German jomt veDtuies In 
India. It Is learnt that some private orJlDiza· 
tion bal carried OUt a survey for some of tbe 
joiDt "eDfurea bew..u Indiaft l1\a Genaan 
companies. 

Polish otrer to develop Coal I ..... ' 

S 182. SHRI V. KRISHNA llAO: 
SHRI G.S. BASAVARAJU : 
SHR) SANAT KUMAR 

MANDAL: 

Will tbe Minister of ENERGY be 
pleased to state: 

(a) whether Poland bas offered fresh 
collaboration proposals to develop the coal 
industry in India; 

(b) if so, the exteftt to which these fresb 
proposals hsYe been accepted by Jndia; and 

(c) to what extent it will be beneficial? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHIU C. K. JAFFER 
SHARIEF) : (a) In tbe last meeting of the 
Indo. Polish Joint Commission held a t Warsaw 
in October. 1 9g 7. Poland offtred to help in 
tbe devei()pment of coal mininl projects 
includina areas such as shaft sinking, mme 
construction. wasberies, m<,derr isalion of 
rescue stations, mine electronification as well 
as in openeast mininl and coal handling 
plants. Poland also exp'essed willingness to 
enter into collaboff tions with suitable Indian 
companies for this purpose. It also sbov.ed 
interest in tbe lignite mining-com-power 
project in Rajas'baa Ind williogness to 
conllider Government credit for tbls regar(l. 

(b) and Ccl. Sptcific Polisb offers, when 
received, will be liven due consideration by 
the Government, taking into account similar 
offer. from other sources, if any. 

[Tran.dQlion] 

Employees la Departmeatl of Po.t. 
aDd TelecODlllluolcatloDi ID 

Ut'ar Prade.h 

SI8~. SHRI ASHKARAN SANKHA-
WAR: Will the Minister of COMMUNI-
CATIONS be pleased 10 state : 



Wrl'"'' ..." 

(a' the DUmber of .employees in 
Depart_ats or .Posts aDd Telec:omtnuaica-
tiou. ia Uttar Pradesh suspended or removed 
from service duriDi the finaucial ,ear 19B7 
oo.coouot 0( CGl'ruptioD, iDeflioialq. 1.te 
dispolU of work. tbeir indecent behaviour 
aDd comin.a office late. 

(b) if so, tbe details tbereof; 

(c) the OUlllVer of employees, out of 
tbem. reinstated and the rcuon tberefor; 

(d) wbetber Government are aware of 
the fact thai in spite of five-day week, a 
number of employees do not come to office 
in time leave tbe office early in the evening 
and enjoy one bour Junch jnstead of ball an 
hour and efficiency bas not yet improved; 
and 

(e) jf BO, the corrective seeps proposed 
by Govcrnm~nt ? 

THE MINlSTER OF ENERGY AND 
MIN1STBll Of COMMUNJCATIONS 
(SHRI \lASANT SATHE); (a) Posta/-
57 officials were suspended and 1 S were 
removed from service. 

1'tlecom-42 employees were suspended 
llnd three removed from service. 

(b) POJlal-Suspended for corruptjoD 9, 
metJiciency 29. Jate disposal of work nil. 
indoceat behaviour 19 and coming office 
late nil. 

Removed from service for corruption 
-IS. 

T.i«Clm--Suspcoded 00 account of 
corruption 16, inefficiency 1 2, improper 
bebaviour 14, lale disposal of work IHI and 
comina office late nil. 

Removed from service for submission 
of false certi6catea-3. 

(c) Po.'tll-Sqspcnsion of 14 employees 
were revoked on review. One of the removed 
officiaJs wu relDstated OD appeal. 

rllcom-Suaponsioo bas been revoked iD 
32 CUes as disciplinary pr0cec4ioas have 
_laitiated apiQlt tbeln. 

(d) POllal-No aucb cues NVC hcco 
reported. 

Telecom-No SD'b cases have MD 
reported. 

(e) POllal-Doea Dot arise in view 01 
(d) above. 

Teluom-Does DOt ariae iD view of (d) 
above. 

[Eq/llh) 

Use of forer .. trade mara 

sa4. SHlU PARASRAM BHAR-
D W AJ: Will tbe Mini,ter of INDVSTJt y 
be pleased to state : 

(a) wbether it is a fact tbat many com-
panies are usins foreign trade marks. eveD 
tbougb they arc specjfically forbidden to 
use tbem; 

(b) what is the existiDJ system for 
monitorina tbe UJC of trade marks; 

(c) whether any cases of violation of 
prescribed rules bave come to the DOticc of 
Government; 

(d) if so, the details thereof; and 

(e) tbe action tak.en/proposed to be 
taken by Government against the cooc:croed 
companies 1 

THE MINISTER. OF INDUSTR. Y (SURI 
J. VENGAL RAO) :C.) to (e). Under tho 
c)tistiDI lav.. there is no restriction on the 
use of (DRip trade mark.s if it docs not in-
volve any direc:t or indirect consideration in 
foreign eXCbaDje. Further, trade marks caD 
be used witbout reaistration or before or 
after the expiry of tbe registration without 
the protection .fforded by the Tnde a 
Mercbandise Marks Act. 

While appro\'ing fore ian collaboration 
aaroomcnts, a condition is laid don that tho 
use of foreign brand Dames will not be 
allowed 00 prod~s _tDC tor iDtOluJ .... 




